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X As per Hon'ble Shri R.Rangarajan, Member (Admn,) X

None for the applicant, Mr.N.R.-Devraj, learned starding

counsel for the respondent.

conducted by-UPSC, The applicant further submits that he belOngé

to Kamsali community (Viswabrahman) and his community comes under

the communities listed as OBCs (0ther Backward Classes) and the

same was,mentioned:by him in his applicatioﬁ a;z?, The respondents
: A

_b=e relying on the Expert Committee report that Viswabrahmin

(Kamsali) is an OBC but not Kamsali commuhity. Hence they have



@&

informed the applicant by letter No,73946,/94~E,.TTT dated 2,6.95
{A=6) asking him tOlSubmit another OBC certificate in the prgscriifgé&
format (which was e@closed_to this letter) with complete community L
.i,e. W;swabrahmin_(Kamsali),issued by the competent authority of '
Srikakulam di5£:ict at the time of interview failing which his

Laould,
candidature wiji be cancelled, An interim order was issued in

| this OA&directing the-reSpondents to make arrangements for the
interview of the applicant on the afternoon of 12,6.95 as intimated
to him if i; is going te 5 on 12,6.,95, If the applicant is
gqing to be‘selecteq it will be subject to the result in the OAﬁ
The applicant was also asked té:tZiﬁzct of ‘the éervice register
of his father in regard to the caste on 19,6.95, It is how stated
for thg respondents that the applicant has submitted a fresh oBC
certificate showing full name bf the caste hViswabréhmin (Kamsali)"
issued by the competent authority of Srikakulam District of %ndhra
Pradesh, Hence he was interviewed in pursuance of the interim
order dated 6,6,95, It is now stated for the respondents that as
the candidate haé‘submitted the correct OBC certificate in the
appropriate fermat his“case was considered and he was finally

selected. The letter of the UPSC dated 3,7.95 adldressed to the

counsel is taken on record.

—5e
3. In view of th%LcircumStances we:find the OA has become
infructuous, A ccordingly the OA is dismissed as infructuous

"at the admission stage itself. No costs,

ﬂziﬁ% { R,RANGARAJAN )

BYS, JAI DAR
/mﬁr (qudl,) Member. (Admn, )
q,'\x-q')/ ' Dated : 27th October, 1997 |
{Dictated in Open Court) . CAE
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1. The SeCretayy,'Uhion Public Bervice Commission, - (Sangh Lok
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Seva. Ayog), Dholpur House, Shahjahan Roaed, New Delhi,
One copy to Mr. J.Venugopala Rao, Advocate, CAT., 'Hyd.
One copy to Mr., N,R.,Devaraj, Sr.CGSC.,CAT., Hyd. |
One copy to D.R.(A), CAT., HWd,

One duplicate copy. ' ' .
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